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(7) Where in any premises portions of a room o r  a shed are 
leased to different occupiers for use as separate factories, the 
owner of the premises shall be liable for any contravention of 
the provisions of- I 

(i) chapter 111, except sections 14 and 15; 

(ii) Chapter IV, except sections 22, 23, 27, 34, 35 and 36: 
Provided that in respect of the provisions of sections 21, 

24 and 32 the owner's liability shall be only i n  so far  as such , 
provisions relate to things under his control: 

Provided further that the occupier shall be responsible 
for complying with the provisions of Chapter IV in  respect 
of plant and machinery belonging to or supplied by him; 

(iii) section 42. 

(8) The Chief Inspector shall have, subject to the control of 
the State Government, power to issue orders to the owner 
of the premises in respect of the carrying out the provisions of 
sub-section (7). 

(9) In respect of su!b-sections (5) and (7), while computing 
for the purposes of any of the provisions of this Act the total 
number of workers employed, the whole of the premises shall 
be deemed to be a single factory.'. , 

THE MINIMUM WAGES (AMEXDMEN T) ACT, 1954 
No. 26 OF 1954 

[20th May, 1954.1 

An Act further to amend the Minimum Wages Act, 1948. 

B E i t  enacted by Parliament in the Fifth Year of the Republic of. 
i ndh  as follows :- 7 

1. Short title.-This Act may be oaalled the Minimum Wages I- , 
(Amendinert) Act, 1954. 

2. Amendment of section 2, Act XI of 1948.-In section 2 of the 
Minimum Wages Act, 1948 (hereinafter referred to as the principal Act),-- 

(a) in clause (a), for the words and figures "Factories Act, 1934 
( X ~ V  of 1934)", the words and figures "Factories Act., 1948 (LXIII 
of 1948)" shall be substituted; and - 

1 

( b )  in sub-clause (i) of clause (e), for the words, brackets, 

1 , letter and figures "clause (e) of sub-section (1) of section 9 of the 
Factories Act, 1934 (XXV of 1934)", the words, brackets, letter and 

i figures "clause (f) of sub-section (1) of section 7 of the Factories Act, ,  
1948 (LX!lI of 1948)" shall be substituted. 
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3. Amendment of section 3, Act XI of 1948.-For sub-section (1) 

df &6&0n' 3 of the principal Act, the following sub-sections shell be s u b  
btituted; . namely . : - 

- 

" ( 1 )  The appropribte Cfovernment shall, in the manner herein- 
after provided,- 

(a) fix the minimum rates of wages payable to employees 
employed- 

(i) in en  employment specified in Past  I of tke 
Sohedule a t  the comrnenoement of this Act, before the ', 
31st day of December, 1954; 

(ii) in an employment specified in Par t  I1 of the  
Schedule a t  the conlmencemerlt of this Act, before the 31sb 
day of December, 1954 : 

Provided that the appropriate Government may, 
instead of fixing minimum rates of wages under this sub- 

clause for the whole State, fix such rates for a part of the 
Gtate or for :mj  specified class or classes cf such employ- 

> 
ment in the whole State or part thereof; and 

( tat)  ill an employmellt added to Part I or Part I1 of the 
Sch~dule  by notification under section 27, before the expiry 

" 

of one year from the date of the notification; 
T , j  

( b )  review at such ii~tervals as it may think fit, such intervals 
not exceeding five years, the minimum rates of wages so fixed and 
revise the minimum rates, if necessary. 
(1A) Notwithstanding anything contained in sub-section (I), 

the appropriate Government may refrain from fixing minimum rates 
of wages in respect of an$ scheduled employment in which there 
a@$e ib the whole State less thau one thousand employees engaged 
in such employment, but if at any time, whether bcfore or after 
t h ~  expiry of any time limit specified in sub-section ( 1 )  the appro- 
priate Governmerit comes to a finding after such inquiry as it, may 

, make or~eause  to be made in this behalf that the number of 
employees in any scheduled employment in respect of which it has 
refrainkd from fixing minimum rates of wages has risen to one 
thousand or more. it shall fix minimum rates of wages payable to 
employees in such employment within one year from the date 011 

which it comes to such finding.". 

i 4. Amendment of section 14, Act XI of 1948.-In section 14 of the 
principal Act, in sub-kection (S), for the words and figures "section 47 of 
the Factories Act 1934 (XXV of 1934)" the words and figures "section 
59 of the Factories Act, 1948 (LXIII of 1948)" shall be substituted. 

5. amendment of section 26, Act XI  of 1948.-After sub-section (2) of 
sectiorl 26 of the.principa1 Act, the following sub-section shall be inserted, 
namely :- , 

"jbA) The appropriate Government may, if it is of opinion that,  
having. regard to the terms and conditions of service applicable to any 
class of emp)royeescin a scheduled employment generally or in a schedul- , 

ed employment in d local area, i t  is not necessary to fix minimum wages 
in respect of such employees of that class as are in receipt of wages ex- 
ceeding such limit as map be prescribed in this b e h l f .  direct, by 

C 
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aobiLication in - the  OBicial Gazette and subject to such oondi- 
fions, if any, as it  may think fit t g  impose, that the provisions of 
this Act or any ~f them shall no t  apply in rel'a;tion to such em- 

ployees." - 

6 .  Lnsertion of new section 31 in Act X I  of 1948.-After section 30 of 
$he principal, Act, the fouowing . . section ,shall be inserted, namely:- 

"31. Validat ion of fixalion of certain miil'imitm ~ q t e s  of wages.- 
where during the .period commencing ,on the 1st day - d - April, 1952, 
aad &ding with the date of commence'ment of the Minimum Wagee 
(Amendment) Act, 1954, minimum..rates of wages have been fixed 

'by an' appropriate ,Government as , being payable to employees - 
employed in any employment specified i n  Part I of the Schedule in 
the belief or purported belief that such rates were being fixed under 
s-ub-clause (i) of clause (a) of sub-section (I) of section 3. such rates 
.ehall be deemed to have been fixed i n  accordance with law, and 
shall not be- .called in question in any: court on : the ground merely 
+hat the date specified in that sub-clause had expired at  the t,ime 

. -  +he rates were fixed: . . 

Provided ' t i a t  nothing oontained in this section shall extend, or . 

. .  . %e 'constru&l to extend; to afEect. any 'person with;any punishment or 
penalty whatsoever by reason of the payinent by ' h ~ m  by way of 
.wages to any of his employees during the period -specified in this 
,section an a,inount which is less than the . minimum rates of wages 

' :referred to in. this section or by reason of .non-compliance during the 
pnriod aforesaid with aliy order. or -rule issued under,.section 13." 

.. . -- , , 

T H E  ~IELIVERY OF BOOKS (PUBLI c I.IBRARI ES) 
. .  .cis - u; GI(I . ACT, I954 - 

NO. 27 OF,  1654 . '.. v q -  iij - - . .. . . . - [20thMaY,1954]. . 

An Act to provide for delivery of books to the National Library 
and other r~ublic libraries. 

BE i t  ,enacted by  Parliament in .the Fif th y e a r  of the  Republic of 
India as follows: -- ' 

1, Short title and exteat.-(1) This Act may be called the Deli- 
ve ry  of Books (Public Libraries) Act, 1954. 

(2) It extends to the-whole of India except the Sta te  of Jarnrnu 
axid K a s h m ~ r .  

2, Definitions.-In this Act, unless the  context otherwise 
requires,- 

(a) "book" includes every volume, par t  o r  division of a 
~ ~ o l u m e ,  and pamphlet. in  any  language, and every sheet of 
music, map,  chart  o r  plan separately printed o r  lithographed, but 
does not  include a newspaper published in  conformity with the 
provisions of section 5 of the Press and Registration of B o o k s  
Act ,  1867 (XXV of 1867); 


